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the 26th June, 1964, under R!:PoRT 0.· STUDY TuM ON F!vJ: YEAR 
sub-section (4) of section 46 PLAN PUBLICITY 
of the Gift-tax Act, 1958. 

[Placed in Libra",. See No. LT-
3047164]. 

(iii) The Expenditure-tax (Amend-
ment) Rules 1964, published 
in Notification No. G.S.R. 929 
dated the 26th June, 1964, 
under sub-section (3) Of sec-
tion 41 of the Expenditure-tax 
Act, 1957. 

[Placed in Lib,.a",. See No. LT-
3048164]. 

(iv) The Estate Duty (Second 
Amendment) Rules, 1964, 
published in Notification No. 
G.S.R. 954 dated the 30th June, 
1964, under sub-section (3) of 
section 86 of the Estate Duty 
Act, 1953, 

[Placed in Lib,.a",. See No. LT-
3049164]. 

(v) The Income-tax (Third 
Amendment) Rule., 1964, 
published in Notification No. 
S.O. 2567 dated the 28th July, 
1964, under section 295 of 
the Income-tal< Act, 1961. 

[Pl4ced in Lib,."",. See No. LT-
3050/64]. 

(vi) The Income.-Tax (Determi-
nation of Export Profits) 
Rules, 1964, published In 
Notification No. S. O. 2663 
dated the 1st August, 1964. 

[Placed in Lib7'a'1/. See No. LT-
3051/64]. 

(vii) The Companies (ProfIts) Sur-
tal< Rules, 1964, publilhed In 
Notification No. S.O. 2664 
dated the 1st AUgWIt, 1964, 
under sub-section (3) of sec-
tion 25 of the Companies 
(Profits) Surtax Act, 1964. 

[Pilu:ed in LibTII7't/. See No. LT-
305.2164] . 

(viii) S.O. 2665 dated the 1st AUlust 
1964, under sub-section (3) of 
St'Ction 26 of .ht- Super Profit. 
Tax Act. 1963. 

[Pilu:ed in Lib7'a",. See No. LT-
3053 i64]. 

Sbri Sb;Jam Dbar MIsra: On behalf 
of Sbri C. R. Pattabhi Raman, I beg 
to lay on the Table a COPy of Report 
of the Study Team on Five Year Plan 
Publicity. 

[Pilu:ed i" 1.ib7',,'1/. See No. LT-
3054164]. 

GoVERNMENT RESOLUTION REGARDINO 
IIJ:COMM_nONs OF CIU<'I'RAL WAGII 

BoARD I'0Il IRON .um 8TDL INllVIn'RY 

The Depallr lIIIaIIter .. &be MIDIs-
try or IAboar .... EmplOJ1Mllt (Sbrl 
B, K. Malnn): I beg to lay on thr 
Table a copy Of Government Relolu-
tion No. WB-I1(4)/64 dated the 8th 
September, 1964 regarding RCommen-
dations made by the Central Wage 
Board for the iron and steel Indua-
try for grant of further interim wa,e 
increase. 

[Placed in Lib,."",. See No. LT-
3055164J. 

Mr, Speaker: Now, Opinions on 
Bill. Shri Shree Narayan Dal. 'nle 
hon. Member ia abient. 

DIR!lCT TAXES (AMENDMENT) 
BILL· 

The Minister or Plaaam, 
(Sbrl B.. R. Bbapt): On behalf of 
Shrl T. T. Krishnamachari, I be, to 
move for leave to introduce a Bill fur-
ther to amend certain laws relating 
to direct tazes. 

Mr. Speaker: The question is: 
'That leave be granted to intro-

duce a Bill further to amend cer-
tain la.. relatin, to direct tax ....... 

The motion was adopted. 
Sbrl B. B. Bhapt: I introduce·· the 

Bill. 

·Published in the Gazetle of India 
Extraordinary, Part n, Section 2, 
dated 10-'0014. 

• ·Introduced with th.. recomm~n­
dation of the President. 


